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PRINCIPAL SENCH, NEW DELHI. 

3/2003 

'fh 
v of July, 2004 

Hon ble Shri 	ijotr 	Vice-Chairman(A) 
Honhble Shri Shanker Raju, Member(J) 

Sh Gopal Mahto, 
Ex-Linernan, Grade-I, 
Under Chief Electric Foreman 

- ieer), Northern Railway, 
zpur. 	 ... 	Applicant 

ougb Ms. Meeu.: Mainee, Advocate) 

Versus 

Union of India through 

1. The General Manager, 
Northern Railway, 
Baroda House, 
New Delhi. 

2, The Chief Electric Engineer, 
Northern Railway, 
Baroda House, 
New Delhi. 

e Divisional Railway Manager, 

Northern Railway, 
Ferc'zpur(Punjah) 	 Respondents 

(through Sb. B.S. Oberoi, Advocate 

ORDER 
Honb1e Shri Shanker Raju, Member(J) 

Applicant impugns order of removal dated 

31.1.2002, Appellate order dated 19.3.2002, Revision 

order dated 8.4.2003 and order passed in review dated 

2002. 	Applicant claims reinstatement with all 

:nsequential benefits. 

V 



on the basis of certificate showing him to be from 

Kharia community was appointed to Group-D post under ST 

category as Electircal Khallasi. Applicant was further 

promoted as Helper Electic Rhallasi in the year 	9E6 

and in Grol.ip-C as Lineman in 1990. 

lk 	 int to the C PT. that the 

to Nonia community and not Kharia 

which is not recognised as ST community in Bihar, the 

Circle Officer Asstt. Inspector of C.B.T. 	on 

investigation and upon his finding held the certificate 

as forged. 

4. 	The aforesaid resulted into a major 

oenalty chargesheet issued under Railway Servants 

scipline & Appeal) Rules, 1965 for the allegations 

securing appointment on a forged caste certificate. 

17 	 In the enquiry the applicant had been 

held guilty of the charge. On representation., a 

penalty of removal from service was inflicted. It was 

upheld in appeal., revision and review respectively, 

giving rise to the present O.A. 

6. 	Learned counsel of the applicant Ms. 

Meeri !iioe it the outset referred to a do 1 1. 	of 

Prr al Bench in O-523/2003 decide on fl. 1  ?004 in 

Iurjan Mebto Vs. General Manager P Ors. on the basis 

that the verification has been clone after a long period 



S 

is stated that the applicant in all fours covered by 

the ratio and the impugned orders are liable to be set 

aside. 

Applicant's counsel further stated that 

imrnissioner. Trib liD velppment_nç Ors. 	(1994(6) SCC 

241) as the caste certificate has not been subjected to 

the scrutiny committee and as such holding it as forged 

is not legally tenable. 

It is further i:sd that there is delay 

in verifying caste certificat-. 	.:ld have been done 

rnmediately after the appointment is contrary to the 

documents were not available and additional documents 

sought 	ic have not been provided. 

10. [earned counsel further states that the 

verdict of guilt is based on no evidence and the orders 

passed by the authority are without application of mind 

and are non-speaking orders. 

11. 	On the other hand. Sb. 	B.S. 	Oberc'i, 

rned counsel of the respondents vehemently opposal 

contentions and states that the applicant while 

) 

W. 



seeking employuent claimed to have belonged to ITharia 

caste which comes under the ST category in Pihar State. 

This is on the basis of the certificate issued by the 

i"a.strate. Tt Clcss 	r.r:i: 5te 

7.  

aforesaid certificate. However, CBT investigation 

revealed on a con-,clT mt that the apl±caat accualu; 

belongs to Nonia caste which is a non---S:heduled Tribe. 

s such claiming appointment on forged document makes 

the appointment as null & void and ab anitio. 

Learned counsel of the respondents 

further contend that had the applicant not availed the 

benefit of ST, he would riot have been eligible on 

general standards, it is stated that the enquiry has 

been conducted in ac :oThn-:a with rules an-il r.rcc eduie 

...ii.r 

	

	dow:. •iji1 tTJ ':-rers O.i.5.5?nl are rasord r'itT: 

cai.oc 

13. 	In the rejoinder applicant has 

reiterated his pleas. 

regards the issue of social status certificate and 

cancellation of appointment, the following guidelines 

have been laid down:- 

`he admission wror:glyCaifled or 
i 	o 	basisappo  

.- -.f false social status certificate 
cessarily has the effect of depriving 

The genuine Scheduled Castes or Scheduled 
Tribes or OBC candidates as enjoined in 



the 	'titifl 	of 	the 	benefits 
conferred or them by the Constitution 
The genuine candidates are also denied 
admission to educational- institUtiOns or 
appointments to office or  posts under a 
State for want of social status 
certificate. 	The ineligible or spurious 
persons who falsely gained entry resort 
to dilatory tactics and create hurdles in 
completion of the inquiries by the 
Scrutiny Committee. It is true that the 
applications for admissiOn to educational 
institutions are generally made by a 
arent, since on that date many a time 
he student may be a minor. It is 
carent or the guardian who may play fraud 
:Jaiming false status certificate, 	It 

is, therefore, necessary that the 
certificates issued are scrutinised at 
the earliest and with utmost expedition 
and promptitude. For that purpose, it is 
necessary to streamline the procedure for 
the issuance of social status 
certificates, their scrutiny and their 
approval / which may he the followin? 

I. The application for 
grant 	of 	social- 	status 
certificate shall he made to the 
Revenue Sub-Divisional Officer 
and Deputy Collector or Deputy 
Commissioner and the certificate 

ell be issued by such officer 
h - r than at the Officer, Taluk 

T-n7"ian or 
andidate, as the case may 

he, shall file an affidavit duly 
sworn and attested by a 
competent gazetted officer or 
non-gazetted 	officer 	with 
particulars of castes and 
sub-castes, 	tribe, 	tribal 
community, parts or groups of 
tribes or tribal communities, the 
place from which he originally 
fail-s from and other particulars 
as may he prescribed by the 
Directorate concerned. 

	

3. 	Ppplicatiofl 	for 

verification of the caste 
certificate b: the Scrutiny 
Committee shall- :e filed at 
least six months in advance 
he before seeking admissior into 
educational institution or an 
appointment to a post. 

	

4, 	All 	the 	S t a t e 
Governments shall constitute a 
Committee of three officers 

LIN 



\II 

Jona 	 int 
Secretary 

 
or any officer higher 

in rank of the Director of the 
department concerned, (II) the 
Director, Social Welfare/Tribunal 
Welfare/Backward Class Welfare, 
as the case may be, and (III) in 
the case of Scheduled Castes 
another officer who has intimate 
knowledge in the verification and 
issuance of the social status 
certificates. In the case of the 
Scheduled Tribes, the Research 
Officer who has intimate 
bnowledge in identifying the 
ribes, tribal communities, parts 

J 	 Tf or groups of tribes or tribal 
:mmunities. 

	

5. 	Each 	Directorate 
should constitute a vigilance 
cell consisting of Senior Deputy 
Superintendent of Police in 
over-all charge and such number 
of 	Police 	Inspectors 	to 
investigate into thee social 
status claims. 	The Inspector 
would go to the local place of 
residence and original place from 
which the candidate hails and 
usually resides or in case of 
migration to the town or city,, 
the place from which be 
riginally hailed from. The 

	

igilance 	officer 	should 
ersonally verify and collect all 

'he facts of the social claimed 
by the candidate or the parent 
or guardian, as thee case or be. 
He should also exami.e the 
school 	records, 	birth 
registration, if any. T-Te shcrl'l 
also examine the parent, guardian 
or thee candidate in relation to 
their caste etc. or such other 
persons who have knowledge of 
the social status of the 
candidate and then submit a 
report to the Directorate 
together with all particulars os 
envisaged in the proforma in 
particular, of the Scheduleil 
Tribes relating to their peculiar 
anthropological and ethnological 
traits, deity, rituals, customs, 
mode 	of 	marriage, 	death 
ceremonies, method of burial of 
dead bodies etc. by the castes 
or tribes or tribal communities 
concerned etc. 
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6. The Director
concerned, on receiPt of the
report from the vigilance officer
if he f ounci. the claim f or social-
statr-ls to be "not genuine" or
',foubtful-' or spurious or f al-selY
or wronglY clarmed, the Director
irlflc€rned should issue show-cause
notice suppl-Ying a coPY of the
report of the vigilance officer
to thee candidate bY a

registered Post with
aclnowledgement due or through
tire head of the educat ionai
instrtution eoncerned in which
the canci.idate is studYi-ng or
emplolre,C . The not ice should
,-n,Ci.it" that the representat ion
or repl-Y, if dflY, would be made
vrithin two weeks from the d'ate
of the receiPt of the notice and
irr no case on request not more
tlr.tn 30 days from the clate of the
receipt of the notice. In case/
the cand:-date seeks for an
opportunitY cf hearing and e1alms
un- inquiry to be made in that
behal-f , thee Director on receipt
of srrch representat ion /reP1Y
shall convene the committee and
the -1,rint /Addit ional- Secretarlr as
Cirairperson who sha1l- give
reasonable oPPortunitY to the
tantliCate/parerrt /guardian to
add.u.:e ali evidence in support t!
their c1aim. A Public notice by
beat cf clr'lnt or anY other
con\/enient rnode maY be Pui:lished
rn the ','r1]-age or localitY and if
any person or association oPPoses

=,-r"1',- 1 clainr, ofl oPPortunitY
e i tlr er: in Person or through
counsel , the Committee m'aY make
such inquirY as it deems
exped ient anri eonsider the claims
vii-a-vis the objections raised
by the candidate or oPPonent anC
pass an aPProPriate order with
trief reaEons in suPPort thereof '

J

t

7. In case the report is
r-n favour of the candidate an'L

foun,1 to l:e genuine and true, no
further action need be taken
except l{here the rePort or the
pa::tir:r,r1-ars gl-ven are procured
or founcl to be fal-se or
f r:audr-tl-ent l-1r obtained and in the
latter etrent the same Procedure
as s envisaged in Para 6 be
follor+ed.
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I . Not ice contempl-ated'
1n Fara 6 should be issued to the
parents,/guardian al-so in case
candidate :s minor to apPear
before the Committee with al-I
evr,lence in his or their suPport
of the cl-ainr for the soc ia1
st-atus certif icates.

9 ^ The inquirY should be
cc,mpl-eted as expeditiouslY as
possiL'l-e preferably by day-to-day
pr:oceedings within such Period
not exceeding two months. Tf
after inquirY, the Caste
Sc rr:t iny Comini ttee f inds the
:l-aim to be f al-se or sPurious,
tl:ey should Pass an or'1er
cancelling the certificate
issued and confiscate the same.
It should communicate within one
rronth f rom the date of the
c,lnclr:sior: of the Proceedings the
result of enquirY to the
I.,arent,/guardian and the
appl icant .

10. Tn case of anY del-aY
in f inal- ising the ProceedirlgS ,

and in the meanwhile the last
dat-e for adnrission into an
educat ionai inst itut ion or
appointment to an officer Post,
1s getting expired, the candidate
Jre admitted bY the PrinciPal or
sr-ich other authoritY comPetent
in that jrehal-f or apPointed on
the basis of the social status
certificate a1-readY issued or an
af f iciavit du1-Y sworn bY tire
parent /guardian/candidate before
thee competent officer or
rrrn - of f ic ia1 and such admiss ion
.r appo:-ntment should be on1-Y
proi'isiona1, s'rbject to the
resul-t cf the inquirY bY the
Scrr-rt rn1, Committee .

11. The order Passed bY
the Committee shall be final and
c{inclusive only subject to t'he
proceedings under Article 226 of
the Const itut i-on.

i2 " No suit
p.r'oleeCings before
ar.rthori.t: should. lie.

nr
anY

othe:
other

13. The High Court \t'ould
disp:se of these .ases as
e:<peditiously as possible within a
peri'--,d of three lnonths. In case/
as per- its proeedure, the writ

I

I

L

V
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petition / miscellaneous
petition/matter is disPosed of bY
a Single Judge, then no further
appea1 would 1ie against that
or,ler to thee Division Bench
but sub j ec t t o sPec ia 1 l- eave
urrder Art ic le 13 6 .

t4. fn case, the
certificate obtained or social
status claimed is found to be
f al-se , the parent /guardian /the
candidate shoul-d be Prosecuted
f or niak j-ng f alse c1aim. If the
prosecution ends in a conviction
and sentence of the accused, it
coul-d bee regarded as an offence
in'.,oIr,,ing moral turPitude,
drsqua)-ification for el-ective
posts or offices under the State
or the Union or el-ections to anY
Iocal- body, legislature or
Farl iament .

15. As soon as the
finding is recorded bY the
Scrutiny Committee holding that
the certificate obtained was
false, oh its cancellation and
confiscation simultaneousll', it
should be communicated to the
educational institution concerned
or thee appointing authoritY bY
registered Post with
acknowl-edgement due with a

request tc eancel the admission
or the appointment. The
Principal ete. of the
educational institution
responsible for making the
admission or the aPPointing
authority, should cancel the
admission/apporntment without
any further notice to the
candidate and debar the candidate
from further studY or continue
in office in a Post. "

R. Vishwan at-ha Pi1lai Vs. State of

)

15. In

L

K-e-ral-a --&-Q-c-s. (2004 SeC (L&S) 350 while dealing with

the cases where after serving for number of years on

frncling of the verification committee the eertificates

have been he1cl to L'e f orged. The requirement of



Art icl-e 311 has beerr

of a formal errquirY

been made: -

-1"0-

dispensed with as also the holding

The foLlowing observations have

)

"l-5. Thrs apart, the aPpellant

obtained the appointment in the service on

the basis that he belonged to Scheduled

Caste community. When it was found by the

Scrutiny Committee that he d'id not belong

to the Scheduled Caste communitl', then the

very basrs of his appointment was taken

away. Fiis appointment was no appointment

in the eye of the Iaw. He cannot claim a

righr- to the post as he had usurped the

post meant for a reserved candidate by

pIayi.ng a fraud and producing a false caste

certif icate. Unl-ess the appellant can Iay

a cl-aim to the post on the basis of his

appointmerrt he cannot claim the

constitutional guarante given under

Article 311 of the Constitution. As he had

obtained the appointment on the basis of a

false caste certificate he cannot be

considered to be a person who holds a post

within the meaning of Article 311 of the

Constitution of India ' Finding ::ecorded by

the Scrutiny Commj-ttee that the appell-ant

got the appolntment on the basis of a false

caste certificate has becorne final. The

p.osi';ion, therefcre, is that the appellant

I

t
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has 'rsurped the post which shonld have gone

tc :r Fi€rrr]r,er tf the Scheduled Castes. In

view of the finding recorded by the

Scrutiny Comrnittee and upheld up to this

Court , he has disqual if ied himself to hold

the p:st. Tire appointment was void f rom

it:; -rrceE.t ion . It cannot be said that the

sai:1 voiC appointnrent would enabl-e the

ap,pellant to cl-aim that he was hoLding a

,:i.,-ii pcst- within the meaning of Articl-e

311 ,-'f the Constitution of India. As the

alrpe l, l- an t had obt a ined the appo intrnent 1>7

pl ay'in 3 a f raud , he cannot be ai lowed to

take ad-rantage cf nis o\^In fraud in entering

the serr;ice and claim that he was holder of

tl.re post erititled to be dealt with in terms

cf Arr:icle 311 of the Const-itution of India

.r: tlre Rules f rarnecl thereunder. Where an

1i:pi;i ntrirerrl in a service has been acquired

1-r:' F)r a,:t is ing f raud or deceit , such an

apprir"rti-ent is no appointrnent in 1aw, in

serr/rr-'+ and irr such a si-tuation Article 3l-1

.,f tLe Coristitution is not attracted at

11. It was then contended b-r, Shri

Rar:;:t l'uinar, learned Senior Counsel for
tlie epliel-l-ant that since the appell-ant has

ren,ler ecl alro r.tt 27 years of service , the

,:r*rl.er tf. c'l.isriiissal- ]>e substi-tuted b',, an
t
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ir der c'f conpr-il-sory ret irement- or rernoval-

fronr service to protect the pensionar7

benef its af. the appel-l-ant ' We d'o no-" f rnd

arry sltbstance in this submission as well'

The r. ight to salary, pension and other

ser.,rice ]:enef its are ent irely statutory in

nature].npublicser'rice.TireapE.ellant

obt a tne:1 ti'Le appo intment aga inst a post

nr.eaiit f c:t a reservecl candidate by prodr'c:nqi

a f alse caste certrf ica+-e and by playing a

f r r';.1 His appo intment to the pos t wa s

rrcid and non est irr the eye of the law'

The r i-ght to sal ary or pens ion af ter

retirentent flows from valid and legaL

appoiri.t-ntertt. The rionsequential- right of

pensioti and ntonetarY benef its can be girren

on1- 1 if the appointment was val-:- 1 ar'C'

1e9ra1 , Sirch i:enef its cannot be g-ven in a

.ase ivhere the appointment was fcund '-o

iiave ireen obtained' f raud'ul-entl-y and rested

iri I f al-se caste :ertif icate ' A person wno

enter e'l tI-re service by producing a f alse

r-'ast€,lert-f i-cale and obtained appci:itr'rei:t

f.r,'lrc--pos.tmeantforaSchecl'u1ed.Caste.
tlius Ceprivin!t a genuine Schedul-e'd Caste

canCidate:fapp'lintmenttot-hatpost'does
n,)t -1e:.er-.'e anY syripathy or inclulgence :f

th.:sCc,urt.Apersonwhoseeksequit-yrnust

a':'nle ivrtlr tlean hand's ' he ' who coi'ies to

tlre ccul:t w:th f alse claims ' cannot pl-eadL
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equity rior v;ou1d ttie court be justified tc

exerc:se equity j':risdrction in his fa'rour'

A person who seeks equity must act in a

f air and equitable manner. Equ:-tY

jurisCrct iot-t cannot be exercised. in the

case of a person who got the appointment on

tLre basis of a false caste certif icate h'y

playing a. f raucl. No sympathy and equitable

.onsideration can come to his rescue. We

are of the view that equity or conpassion

cannct be allowed to bend the arms of Iaw

in a case where an individual- acquired a

stattis l:y practising fraud-"

i5. If. one ha.s regard to the abcve l-n orier

to d.sper,se rqith tLre sel-vice of a $overnpel-rt servant

who has al-legedil'souglit appointment on forge,:1 caste

cel:tif :-cate i t is it-rcttnibent upon the authoriti-es to

refer tlre irratt-.er to the 'rerificatrrn comr'ittee

corrstrt'-.*-e,1 in eacli State for verifying genuinety of

the caste ,- el: t:-f icate . It is conseguent upon the

rer,.nrt i:r'i-i',e.;er-ification committee as to the faJ-sity

of tire '-err.f icate, ih+re is no obl-i-gation upcn the

Gc.,,er-nnierrt t: l:el-d an enquiry as the enquiry by the

\,"erlfic:tI.l:ri '-":rnr,ittee is held in consonance with the

prirc-p1-ee ,;f riat.ural justice affording the conce1ned a

reasariaille -rpli.)i tr-irii-t j to show cause . However / the

s irr e LIria rr'lr) : f di-*pensat iot-i of service of a $o\'z€rfllligrit

seryenL i.; r'';Jrrfii:.rti:n of caste certificate b:' tl:e

..'eI:r fi,at_ :f -',,;irli,: tfgg.

q"
-y

,

)

t

J
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:,i It is equailY se'"tl-ed ihat :tn

3ppoi:itmetrt acquired by practicing fraud is no

ai-.po1ntir',en-" 1n l-aw. Article 311 of the Const:-tut-.on of

Ilrd-a}iasnCaL.pircation.MerelybecausetheperSon

lias cc r-t lrrue'L !or nuriber of years and promct ionecl

carrnot L,e the mit igant f actors . The very incept ion of

tlie ser', i'le r s nr-rl-irty in 1aw and 1s non ee:istent '

TLre rr'-;ht to pei:.i-on and' other benefits on account of

ser'., i ng '-1es+r'"e.; rio synlpathy ' EquitY can be sougl--t

onL;',.il.enoneiraCactedi:fairanclequitablen'lanner'

Ac.qu-ri:i3 rur!'r-rlntnient- on the ]:asis of false L-ertifi:ate

hrz ,.)'A\i r r-r'.i f raut1 l-s an antithesis tc the equitabl-e
rl1 p 

-v / ---. )

ccns:deratlonand-sucira:ertifrcatedoesnot'lonfel:

rtL I UF,)I-, 3 Irer S'ln

1-3. Ad'r',i-ttedly, tlie caste certificata has

been hel:l to L,e fraud and the applicant and the finding

that rh: ap5'lica-rt C:es not belong to Khar:-a a ST r s'

r,.!t 'lor-r -"''a'i f ror, tire f irrCing cf verif ication comnir-tee
lt 

-'L

Lrut on all irrve':tigation hel-d by the CBI wilere e\/en

C,,l1e:to:: was iiot appr-oached fcr verification c'f the

sta"us anl social :aste ':e:tif icate of the applicai:t'

Tlrrs i trriing h.rs bee:r arri.;ecl. at i:r the discipl inary

prc,:eec1.ngs .is '.c the falsir-y of the caste certificate'

rr q.'rr-l-, an ei-e:-t firrding is arrived by the authority
: l1

vrithout jurisdi:tion and' has no legai sanctity'

].-r'LearrledCCunse]-oftlreapplicantrefers

to tl-ie Ceci-;i'-':l it: CA-823/20C3 where the foll-lv"ing

r igl-,t

t
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cliseL.,'alions have been made

10.
abor,'e, it is
ir.1',,e failed
rr-.st ruct:-cns
a.-rEi:enr:-c- it1'

"9. The applicant was appointed
in L,q73 and as pei- the Railway Board 's
l-etter- No . 79 -E (SCT )15/9S dateC' iSth
fiecernl^,er 1981 the caste certificate
pro,Juced by the candidate has tc be
i'erified witnin a reasonable time and
partrcularlY at the stage when the
canC.,-dates are to he considered for
pr()irrotl-on to the rrert higher grade' It
r eaats a s und.er :

"It has recentlY come to
the notice of the Board that a

nuntber of non- Sched'u1e
Caste/Scheduied Tribe
candidates have Produced false
certificates on the basis of
w}'rich theY have not onIY
secured jobs but also the
prontot ions . This is PerhaPs
aue to RailwaY
Ad.ministration's failure to
keep approPriate investigative
steps to verifY the Caste and
fribe status of the
cand.idates, In this
connection, Your attention is
drawn to the instructicns
contained. in Board's letter
No.E(SCT)14CMt5/46 dated 19th
Februar-y L976 in which it has
been mentione'1 t.hat a caste
certificate should be verified
with:-n a reasonable time '

The Board iike to
reiterate that the caste
'lerl.ificates submitted bY
canrLidates should be verif ied
wi*-1ii-n a reasonable time and
particularlY at the stage t+hen
the carrd.iclates are to be
considere,l f or Pronot ion to
tlie next higher grade. It is
f urtl'rer des ired. that suitable
act ion against Persons
responsrble for not verifYing
t].re caste certificates at the
appropriate t'me should be
taken . "

From a plain read-ing of the
clear that the resPondents
to adhere to their cwn
L'y not verifYii:g ti-re
of the certifi':ate u'lthrr:t



f\ -16-

a reasonabte time and al-so at the ti-me
of pronrot* ions . Theref ore , dt this
belatei stage, i.€. after 22 years of
si:l:,miss f ons of the original caste
certificate to consider that the same

is riot authentic is not sustainable in
vrer+ of the Bombay High Court judgement
in An:1 Savantrao Shirpurkar Vs State
ot I'laharashtra and Cthers ( supra ) - anc-1

a1s,-', F.ai lway Board' s letter dated
l3 . l. . 1981 ( supra )

:C. If one has regard to the above' the

afor.esairl.]etisionoftheTribuna]-runson*-hefaceof

t}:re Cec is ion rnV 1Shwanat a's case of the APex Court

As a C,:ctline of precedent under Article L4! of the

Cons t i tut lcrn ',f India , a dec is ion of the Apex Court

b,n,lsu:i.A'lecisionoftheco-ordinateBenchofthe
Tril-..inrl r^rhrch is perincuriur'i of the Aper Cou::t

decision has flr- p::ecedent value' Moreover' it settl-ed

pri:ri,:rpIei,fl-atqlhatin'*'aseofdisagreementl-.ythe

Berr.:}:esLhematlerstanclreferred'totheFuIlBench.

tsutollc2.l.IletlecisionoftheApexCourtholdstlrefie]-d

r:eferen.--etoFul].Benchwould'beanemptyforrnal.ity.

Acccr',1rrr3Iy, ',^Ie llave no hesitation to hold tlrat inere

d.eIai' i.rI ver lfi:at ion would not va1 idate the

appointnterrtcftheapplj-cantandthisissubjecttothe

eyantl-nat l-'-rri ':{ rts 'Jenuinity '

2!. As the respondents have noL referred

f cr .rel j.f ication the caste certif icate of the applicant

}:ef ore the verif rcati,on contniittee, the f indings arrived

aStCf.aJ-siti,ofcastecertificatecannotbe
coutttenanced.Accorciinglytheconsequentorrlersare

1

V r-al,Ie t': tl,e se*- aside'

:{
4
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22. In the result, O'A' is partly allowed'

Inrpugnedordersarequashed..RespondentSaredirected

to reinstate the applicant forthwith. However, this

sha1l not preclucle them from referring the caste

certificate of the applicant to the verification

committee and on the basis of its finding to take an

appropriate action against the applicant in the Iight

of the der: is ion in \7 anat case (supra). The

intervenlng perrod shal1 remain subject to the final

orderpassedblrtherespondentsandwoul.lbego'rerned

as per rules, instructions ancl law on the sublect'

These ,jrrecti,:ns have to be ccmplied with within three

montirs from the date cf receipt of copy of this order'
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